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| CENTRAL ADMINISTRATIVE TRIBUNAL, GUUAHATI BENCH
f, '~ Origiral'Application Nos. 270, 271 & 272 of 2001, %
7 .DPate of-0rder : This is the 23rd July, 2001.

HON'BLE MR, JUSTICE D.N.CHOUDHURY, VICE CHAIRMAN,
HON'BLE MR, K. K. SHARMA, AOMINISTRATIVE MENBER.

1, Shri Tarun Chandra Bharali (0.A.270/2001)

2, Shri Lambodar Kakoti (0.-&.2?1/2001)

3. Shri Sankar Brahma (0.A.272/2001) . . , Applicants,
All.of three applicants are working as

UeDoCo in the DPPice of the Doordarshan K endra,
Guuahati, L

Wy

B;\ldvocato A r.K<N.Choudhy rYy MreS.Sams &
€ Mr.U.K.Nair, ' '

-'8..

ts Unfon of India, represented by the
Secretery to the Governmeat of India,
Ministry of Informaticn and Broadcasting,
New ﬁtlhi.

2, The Chairman, Prasar Bharati
(Broadcasting Corporation of lndia)
Akashbani Bhaugn, Parliament Street,
Neu Delhi,

3. The Daputy Oirector General (NER),
Ooordazshan Guuahati, . _

4. The Director, .
Roordarshan, Guuahati,

Se The Directap,
Bioordarshan, Tura, e ¢ o Respondents,

By MriAiDeb Roy, Sr.C.G.S.C.

o
o
{o
Im
o

Ue have heard Mr, S; Sarma, learned counsel
for the appucahts and Mr, A; Oeb Roy, learned Sp, C.G,

8.“8.' for the respondentg,

By the three applicaticns uander section 19
of the Administrative Tribunals Act, 1985, the abplicants
have assailed the order of transfer datad 18.7.2001,

transferring 12 U.D4Cos to respective stetions, Thp

\ | o



| transfet order on poraonal grouuds. It appaars that the

' applicants have already submitted their 1nd£vidual repre=

applicants have assailed the trauafur ordur mmntiening .
the ground of impedinant of the Transfer Policy Guide=
lines, The applicents, in addition, also oppose the o

sontations all dated 19.?.2891 borére tho conocrned
autherity. Since the ropressntations are m.ﬁiﬁ 1t is

| ror tbo authority to oxaminc the same and possx neces sary

ordpra.

2. In tho circunstances, we are not 1nc11ned

to intervene in tho wmatter leaving the same apen to the
rospondonts to pass necessary orders as per lau, MreS.
Sarma, learned. eounsal for the applicent, has prayed
for an interim order sUspOnding the assailed order,
Since, we are leaving the matter opoa to tha concernod

authority. we are not inclined to intctwcnc in the natter

"‘ and tho rospondouts nay pass appropriato ordmt as per

\
rula.

Uith this, the spplicetions stan'd:vdispoaod ofe.

There shall, houever, be nor orde# as to costse

' Sd/VICE CHAIRMAN
Sd/MEMBER (Adm)
g
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81 Lambodar Hakmti,

- AND -

Union of India & Ors.

\
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EEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATT BENCH @ GUWAHATI

0. 8 No. Ad)  szem
1

BETWEEN
Shri . Lambodar Kakoti, pwe%ently
working as WDC in the office of the
Director, Doordarshan Fendra,

Guwahati.

...'ﬁéglicagﬁg

=~ AND -~

1. Undon  of India, repregentéd by the

Secretary to the Government of India,
Mirmistry of Information and
Broadecasting, New Delhi.

2. The Chairmar, Prasar Bharati
(Broadcasting Corporation of India),

Akashbani Bhawan, Parliament Street,
New Delhi. '

3 Thé Deputy Director General ;(NER};
JDoordarshan Guwanhati.
4, The Director, Doordarshan, Gumaﬁati.

% The Director, Doordarshan, Tura.

1
[

««v Respondents

D el SR R o A B S e A

DETAILS OF THE APPLICATION.

1. PARTICULARS OF ORDER AGAINST WHICH THIS APPLICATION

R A AL S

Thig application is directed againgt ' the order

. . . i v
under Memo No. DDGNER)/DD/GUW/8(6) /26861-811/782 cdated



18.7.20¢1 transferring the Applicant from DDK Guwahati

to DDK Tura.
2. LIMITATION

That thé Applicant declares that the instant
application has been filed within the limitation perimdj
prescribed under BSection 21 of fhe Central

ﬁdmihiﬁtratimm Tr*ibunalvﬁct$ 1985,

3. JURISDICTION OF THE TRIBUNAL

The Applicant further declares that ' the subject
matter of the case is within the jurisdiction of the

Administrative Tribunal.

4, FACTS OF THE CASE

i

4.1 That the Applicant is & citizen of India and as
such he is entitled to all the rights and privileges as
guaranteed under the Comstitution of Inﬁié and © laws

framecd thereunder.

4.2 That the Applicant is pre%ently.wmrking %Q Une  in

the Doardarshan. Kendra Guwahati under the Deputy
Director General, NER, ﬂwmrﬁérﬁhan, 'Guwahati. The

Applicant  since his entry in to the cadre of UDC has
been performing his duties and responsibilities to  the
satisfaction of a1l concerned and at no point of  time

he has been communicated with adverse entries.

4.5 That the Applicant has come before the Hon'ble
Tribunal on receipt of the impugned communication dated

18,7.2¢¢1  issued by the Respondent No. 3. By the



e

afmregéid impﬁghed transfer order, ali together 12
me'ﬁ have been sought to tran%f@r. fs étate &b@ve, the
present ﬁppliaant who is & holder ﬁf the post UDC under
the Respondents and now preaéntly posted at QDH,

Buwahati, is sought to be transferred to DDE, Tura. i

A copy of the impugned communication dated
87,2881 dis  annexed herewith and marked as

Arinexure—1i.

4.4  That the Applicant immediately onvreceiﬁ% af  the
aforesaid impugﬁed cammunication/letter ﬂéted 18.7.2661
(Annerur9w1).pr&fewred & representation dated 19.7.20861
highiightiné his grievance with a pﬁayer far redressal
af the same. The said repre%@ntatién has been addreéﬁed
ﬁa the Respondent No. 3 for Péammsider&timm af the

matter.

Al amﬁy of the repreéantatiom dated 19.7.28#

preferred by the Applicant is annexed as
Annexure—2,

4.3 That the Applicant begs to state that the - impugned

arder  has been issued by the Respondents in complete

viglation aof  transfer guidelines issued by the
Respondents from time to time to streamlime the

transfer of the low paid employees. It is natewarthy to
memtiﬁﬁ here that on receipt mf.vavimua rapvesentatimmg
from the staff side including the Inion repre%eﬁting
their interests, the Régwmndent$ have fmrmulated
certain  transfer pﬁlicyu In the said tr%nﬁfér waiiﬁy
the Respondents have formulated certain‘guideiiméa to

L.

be followed at the time of issuasnce of transfer orders
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to  the 1dm'paid gmploveess like the of  the present
Applicant. It is also pevtinént to mehtioﬁ here that
those guideliﬁas have been issued for the welfare of
the emplayess working under thé Respondents =0 that
tﬁey Cdo net faece any hardghi@ on issuance of .tranafer

arders,

4.6 Thét‘ 2% éta&ed abave the Reahmnﬁéﬁtﬁ have
formalated cértain guidelines to miﬁihiae the hardships
tm. bre fadéd by the emplmyeéa at the event aof issuance
transfer arder. The ﬁiniﬁtry of Information - and !
eradcaﬁting and the other Ré5pmnﬁent5 took & decigion
ém the subiect”mk tﬁamﬁfer“pmlicy that éll thé tranéfer
érdews issued in pﬁﬁlia imtereat shouwld be Peguiated by
SN E ﬁrincipleé. In the said transfer pdlicy/gﬂideline
the ﬁe%pmndéntﬁ have formulated altogether 26
pvincip195  taking into cmnﬁidevatimh all ﬁhe Qrabéble
ﬁiffiﬁultieﬁ faced by the ampldyeeﬁ at the time of
th@if transfer. As per the %&id trénﬁfer ppiicy it is
clear that Sthe Applicant being & low paid emﬁloyee
5hpuld not  be transferred except on promotion or dn
receipt of own Pequé%t. In fact in the present case the
Appl icant being. 5 low paid employvee and & pefmahent
resident of Sﬁwahati couwld not have made any reguest
for- his trénﬁfﬁw toy Tura nor the Reapwhdemtﬁ have
gffected any pﬁmmmﬁimn to the prasent Applicant on  his
tramﬁf@%. But.the,ﬁegpmndenta krowing fully well ebout
the afmreééid fact issued the impugned order which s
net  in &mnfmﬁmity with the aforessaid guideline énd

liagble to be set aside and quashed.



A copy of the aforesaid transfer guideline is

annened a2z Annexure~3,

4.7 That the Applicant begs to state that the
Respondents before issuance of the transfer policy
took another ﬁtep for classification of Btationg. The
classification has been made on the b?aia of the
gemgraﬁhic&l pasition and other cnnﬁidefatimns like
cmﬁmunicatiom, availability of rented accommodatian,

market position ete. The Respondents while categorizing

the stations,classified all the stations under & B O

Corategories.  The category A stations are normally

"
n
|
i
a

papular- stations whereas the category C ataﬁﬁmna are
hard stations. The ﬁéatimma termed as métegory B aﬁe
softer than € category stabtions. In thié connection it
ig noteworthy to mention here that the DDE Tura ﬁfatimn
has - heen defined as category © %ﬁation. Taking‘ into
cansideration the transfer guidelines i%&ued by  the
Regﬁﬁndentﬁ it is clear that low paild employees like
the present Applicant in the event of giving him
posting  in category C stations is required to ask for
definite option and tranﬁfer.mrder shouwld not be issued

unless same is on promotion.

4.8 That the Applicant begs to state that while issuwing
the tranéfe? policy the Respondents have emphasiszed the
fact that there shouwld a seniority list of all ﬁhe
UEC’a 0 that transfer can be effected to the ‘langest
stay for a particular station at the fﬁ?ﬁtiiﬂﬁtaﬂée

followed by Jjuniors in order of seniarity. In  this

conmection it is pertinent to mention here that the

Union took up the matter with the Respondents and tﬁe



— fy -

said lnion preferred a répr@semtaticn dated lﬁulﬂ‘WB.
In  the said repr@$entafimn the Union paointed out  the
fact that the transfer policy issued by them are not
being followed in its true sense, and made a prayer far

redressal /removal of those difficulties,

& capy of the aforesaid representation dated

15,168,988 is annexed as Smnexure-—4,

R P B o

4.9 That the Applicant begs to state that acting of the
representation  the Respondent No. 3 iszued an order
dated I8.18.98 by which certain guideline have been

isswed in the form of clarification to the earlier

transfer policy. In  fact following the transfer
palicy  the Respondents have faced some techmical

problems  and to meet up those problems the saforesaid

clarification dated 38.18.98 has been issued.

A copy of the clarification/circular dated

SH.18.98 is anneded as Annexure-5

Y
PR AL A T AN S U< Y

4.14  That taking into censideration all these ahove
developments it dis clear that transfer policy in

issdance of the impugned order dated 18.7.20881 has not

been followed by the Respondents. In fact there are

altogether 8 (eight) senior officials are working along
with the Applicant in Guwahati and  they ha?a been
continuing in their respective posts of UDC more  than
23 to 13 years. Taking into consideration the gradation

list prepared by the Respondents as on 1.1.99 the names

of the senior/longest stayee persons are given below in

W\



7.  8Shri Chandan Das 1836 last 15

la btabular form @

151 No. Mzme Senijority position Working since

HRIE 18 e W Bhane SRR $08I 80030 5008 e Cherk SHe et dmsh ioms i Bhem BaPas Sesmm Sesrn TASTS Seese SH4RE GLAN Pere HYAR 4SR5 KON ShR) SO bovm Shem LARHS 44NSS INIH UMD GRHSH O H61dn HHIND Joret POENS PHONE PHUH FLA RS N i SWER NS bered FIRS Kb Tl

fi. Bhri Dipak Chakraborty 28 last 25 vyre.

at Guuwahati

0 . Shri I. Hussain A8 tast 18 vyrs,

at Guwahati

15 e Shri 7T.0. Bharali . g last b4 vyrs.

at Guwahati

4. Shri 5. Erahma , 98 last 16 yrs.

at Guwahati

=, Shri M. Das R N 1 last 15 vrs.

at Guuwshsati

o g8 Smti Gouri Das 1683 last 15 yrs.

at Guwahati

YOS,
at Guwshati
3., Ghri F. Hussain 126 last 13 vrs,.

at Guushati

Taking into consideration the Annexure-3 circular

land  the transfer guidelihes the longest stayee is
required to move firﬁt‘but in the instant case same haé
immt been followed. On this zeore alone the impugned”
arder . suffers from illegalities and same is liable ta

be set aside and quashed.

4,11 That the Applicant begs to state that apsrt from
the aforesaid factual position the Appliaant% beiné &
!iam paid.emplmyee, he in his Pepr@ﬁentatimn has pointed

;muf his personal difficulties before the concerned

lauthority for sympathetic considerstion the same and

the sald repregentation is yet %o be replied to by the

Hespondents. . Un  amongst hie personal problems  the
Bpplicant has  narrated the fact of his wife's wife
i2ilment who is presently suffering from chronic gpinal ¢

}Emrd pain  for  last several years for which it ig
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difficult for her to perform household works. Applicant
being the only male members of his family wsed o do

most  of the household works taking inte consideration

.

of hié wife's ailment. That apart- children  of the

'ﬁﬁpligant are presently going to appear in the final

examz  of Degree and Higher Secondary under Guwahati

University and H.8. Council, Assam and in the event of

his  transfer in their mid academic session &h@%_

will

stffer irreparable loss and injury. E

Thé Applicant coraves leave of this Hon ‘hle

Tribunal to produce the documents pertaining to-

meciical  treatment of his wife zt  the time of

hearing of the case.

4.12 That the Applicant begs to state that tha imﬁugneﬁ

order has been communicated to him but till date he is

performing his duty as UDD under the Deputy General

Director, Doordarshan, Guwahati. It is pertinent o

mention here that till date no order of release has
eent  dissued by the Respondents, pursuant to the

afmregaid impuaned érd@r dated 18.7.2681., It ig

thér@fmre, the Applicant prays before this Hon'ble

Triﬁumai for a ﬁifectimn ta the Reépandemts te allow
him to continue as UDD in his pvéﬁent place of ﬁmﬁﬁing
at Guwahati’by suspending the operation of fhe impugned
arder dated 18?7.%&&1, dufing the pendenﬁy Qf.the 0a.

Taking into consideration non-issuance of release order

as well as various factual aspects narrated above it is

5 fit case for passing an interim order as prayved for,

since  the principles of balahce of converience lies



interim order as prayed is not granted the Applicant is
suffer irreparable loss and injury and virtually the 0A

will be rendered infructucus.

| 5. GROUNDS WITH LEBAL PREPROVISLONG

9.1 For  that the action/insction on the part of the
| Respondents are illegal, arbitrary and violative of the
Eprimcipleﬁ of natural justice and hence same is liable

1to be set aside and guashed.

i
;

o e
PP

; For  that the Respondent have zcted illegally in
!

jisswing the impugned order dated 18.7.7661 by which he
|hag  been sought to be transferred to DDE Turs without

following the principles laid down  in the transfer

policy fmrmulated Ly ﬁhemn

G333 For that the Respondents while issuing the impugned

iorder thated 1Qn7~2ﬁﬁ1 have failed +to take into
ﬁmmnﬁid&ratidn.‘the transfer guideline which hav&x baen
ifullwmihg.hy them and framedvhy them. It ia‘;nbtewmrthy
{té mention  here that taking into .ﬁbngidaratimm the
Qariwuﬁ aspect as narrated in the transfer guideliﬁes
:the Respondents ought not to have izsued the imbughﬁd
order  violating all the .nmrma and  and pré%cribed

Formula  formulated in consultation with staff side.

Having not dore s the impugned order dated 18.7.20861

has  been rendered illegal, arbitrary and violative of

i

is liable to be met aside and nuashed,

very much  in favour of the épplicant. In case the

arbicle 14 and 16 of thé Constitution of Iﬁdia and aahﬁ

NN
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B oF - M ietee et ree e

i.4  Far that the Applicant has gaﬁ & vested right for
#unsidevatibn of his case under the aforesaid transfer

ﬁmliwy -~ and tb that affeét e  has @rafarred a

reprégentatiom’ dated i?.?.gﬁﬁia Accordingly the
Reﬁﬁmndeﬁtﬁ are dmﬁy bourd to consider the

Pepreﬁentatiah 'fiied' by  the ﬁpblicant and  to nagé

pecessary - order modifying the order of transfer dated

i :
|
18.7. 2681,

i

dction/inaction on the part of the Respondents is not

%Q%taiﬂablw in  the eye of law and liable to be set

guide and quashed.

The Gpplicant craves leave of this Hon'ble

Tribunal to advance more grounds both legal as well as

factual at the time of hearing of this case.

4. DETAILS OF THE REMEDIES EXHAUSTED.
exhausted &ll the paﬁsibie depavﬁmental rﬁmédieﬁ

gmwardﬁ ~the redressal of the grievances in  regard to

which the present aspplicetion has been made and
presently they have got no other alternative than

ppreached this Hon'ble Tribunal.

.

7 MQTTER‘ﬁENDING WITH ANY OTHER COURTS

J That the ahplicants declareé tﬁét fh@ matﬁer
reg&rdiﬁg this éppliﬁatian is not ﬁendimg in any other
ﬁaurt' of  Law ar any other authﬁrity or any other

branch of the Hon'ble Tribunasl .

8. RELIEF SOUBHT:

3.5 For that in  any view of the matter the

|

( o .. .. . —
i That the fApplicant declares that they Mave

|



Under the facte and circumstances stamnd above the
Applicant prays that the instant application be
admitted, records be call for and upon hearing the
parties on the rause ar causes thalt may be shown and on
perusal of records be pleased to grant the following

reliefs,

B:1 To set aside and guash the impugned trders dated
18.7.2881  with a further direction to the' Respondents
to allow the Applicant to continue in his present place

of posting at Guwahati.

8.2 To direct the Respondents to issue necessary

modification order  of  the impugned arder gdabed
18.7.28¢1 taking into consideration the transfer

policies mentioned sbove and to allow the ﬁpplicant- to

continue his present place of the posting at Guwabati.

ey

! To diﬁ@mﬁ the Respondents to consider the
repraﬁéﬁtation of the Applicant in  terms of the
trahﬁfer poalicies mentioned above and issue necessary
arder modifying the impugned mrﬁer dated 18.7"2Qﬁ1
allowing him to remain posted at his present place of

posting at Guuwahati.

8.4 Cost of the application.

8.9 Any other relief/reliefs to which the present
Applicant .are entitled to under the facts and
circumstances of the case and as méy be deemed fit and

mrmper.hy the Hon‘ble Tribunal.

7, INTERIM ORDER PRAYED FOR:

During the pendency of ﬁhiﬁ A the fApplicant pravs



i
i

q e
ot

for an interim order directing tﬁe respondents not  to
give efféct the mperatiunlaf thé impugned mrﬁer d&ted
18.7.2061  so far it rélatEﬁ‘tm thelﬁgplitamt and to
allow .him o continue in his present plahe af posting

as Head Clerk.

i, THE APPLIGQTIQN 18 FILED TMQGUBH ADRVOCATE

11. PARTICULARS OF THE POSTAL ORDER s

(1) 1.P.0. No.: 66 7A24X0
{(ii) Date: |- G- x°o°!

{iii) payable at Gueahati

12, LIsT OF ENCLOSUQEE H
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VERIFICATI0ON

‘ Iy Bhri Lambodar Kakati, S/a Late éﬂkram
Mgkmti, aged shout 39 years, presently warking as UDC, ;
Qﬁmrdarﬁham Fendra, Guwahati, do here by solemnly
a%firm and state that the statement made in fhi%

' T2 F Y0 Sty
from paragraph w2300 TNy 02 (12 aud.

application
are  true to my knowledge and those made in paragraphs

@u%,w%vQVkEQ6

areg matters recoards of and

i$fmrmatimn5 derived therefrom which I believe to he

i
|

true and the rest are my humble submission before this
Hor‘ble Tribunal.

And T sign this verification on 19 th day ef

July 26¢d1,

Signature, J

1docvmlao$hdi41<fq<r}%

fow
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Pracac Bharati.
(Broadeasting Corparation of Tndin)

Offiee of the Depuai

VAR

/—\NM EXORE \:. j.

rector GeneraL{NER)

Doordarshan 2: R.Coaruah Rond 12 Quwahnbi—=781024

MOWDOGNER) /10/GUV/B(6) /2001811 / - Je: o

bated G

O

uwahatl:1, the

- A8th July,2000_ .
vy S ;
O R D E R r
Subject:~ Transfer of Upper Division Clerks in: Doordarshan in
: North-Eastern RleOﬂ-
'lhra follwmg Upper Division Clerks .are horeby transferred and
posted at the Kendras ment:i.oned agnnst their names in the same capacity
with imnediate effect. '
1 -
i il S IName of Upper Division .@lerks. 'Pbc%senb. place ..Ncmwplace.-f__'.
No . of Posting of Posting
2 3 4 g - S
»  Shri B.C.Hazarika bik  Tura PPC(NE) :: DD, ~-vice Shri~ . 7"
S S - Guwahati, - T.C. Bl'lamlj' ' '-r-i-
2.  Shri A.R. Bamhya R . DDK, Tura P, Guwahatl "‘V:LC*;, “Shr 1
Y - - TLRaDeyd
" 3. Shrl M. Bezbaxuah , DDK, Tura . PJ‘L(NE) DD: GHY ~vice Shri. R
_ o , ‘SeBrabma, ...
4a Shri T.K ey Dixic, Gty Dl)l\,(I:nwuh;n:.'x. ".'__“&LCQ gl_n.,_t, o
5. Shriil.D.Kakati DK, GmrzhaLl Dlm, ‘lm_a ___A_e\rlco Shri..
-z AR, Balghya -----
- 6 Shri T.C.Bharali 'PPC(NE):.‘:-‘-'..DD. DOK,” Tura T=vice Shri T _
‘Guwahati 2 —- BaCullazarika -—- -
B 7+ Shri Sankar Brabma PPC(NE) 3 :bp DR, Tura .. . __-vice Shed L
' vmvahatl - M.Bezbaruah -
8.  Sshri K.P.Chondhury 20K, AganLala DDK, Aizawl  -vice Shri -
. ' . . © Pinak Dutta-----
9. Shri Pinak Dutta DDK, Aizaw.l. DDK, Silchar -vice Shri’
' ‘ i - ~Alok. BLSWEL: SRR
0. shrd. Alok Biswas MJK, S 1Chm: DOK, Aqartala ~v10e Shri. T
L ¢ K. P. Choudhury
1I.  Shri L.Shintikumar [\h«:ztf‘t )DK, Kotha P DDK, Tmphal " -vice Shri =
. L 'Ibnun jao ._7.11191
2. shrei Yoweniao Singh O Lxrzplm]. - DDK, Kohima  ~vice. sbri. .

ey 2
office.

1Cs
duties

Jhiea
Lor

corcorned may T
2R

AGyucdie.

theic new i

7t J mVLd inmediatel Y

LS. Mootel.

with

incbroction

o

o ot posting wkier int muLton O Un'

//’”7“ /)( lr/// r/
{(Katsindra Knlitn)
s ,./\(imlIlLJLI“lLJVC Officer —7 -
Lor DIXG(NER) = Doordarshan

Cont.

paae No.2/—
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Copy for kind inforumtion and necessary action to:-

.

9.
10.
]-:]- L

Dy nirector General (NER), ALL India Radlo, CGuwahati:

H\ Director rnnnlﬂl,]ky\ultnnhnn Kendn, hHW\hﬂ|i
Station Dirc(,Lor, All India Radio, Guwahati.
Director, PPC(NF) t Doordarshan, Guwahatl.
Director, Doordarshan Kendra, Imphal.
Director, Doordarshan Kendra, Agartala.
PDirector, Doowdarshan Kendra, Nizawl.

" Director, Doordarshan Kendra, Tura.;-

Director, Doordarshan Kendra, Kohima.
Director, Doordarshan Kendra, Sllchar.

Station Engmecr, DDMC Guwahatl—ZI.

Shri
Shri
shri.
Shri
Shri
Shri
Shri
shri.
Shri

:_1 Ca
Al

= Copy for 1n£ormaL10n ro:—. tii;ﬁr;:::_;;giﬂﬁxz. L

R.C.Baruah, Zonal Secre’rary(NER) ADASA, DDK, Guwaliatl.-

B.C.Hazarika, UDC, DDK, Tura. :
A.R.Baishya, UDC, DDK, Tura. '
M.Bezbaruah, UDC, DDK, Jura. *
T.K.Dey, UDC, DDMC, Guwzhati.

L.D.Kakati, UDC, DDK, Guwahati.

D T S ————

e ARt

[

L mnn mr———

T.C.Bharali., UDC, PPC(NE) : Doordarshan, GuwahaL:L—-24

Sankar Brahma, UDC, PPC(NE) : Doordarshan, Guwahati-24. .

Pinak Dutta. , UDC, DK, Nizawl.

8hri Alok Biswas, UDC, DDK, Silchar.

Shri
Shri
Shri

L.Santikumar Meetei, UDC, DDK, Kohima.

K.P.Choudhury, UDC, DDK, Ngartala. -

i Ng."I‘omanjao Singh, UDC, DDK, Imphal.




' ,aufmring i’rom fimmcial hardship,

T !’ §
L ] | TR
‘-_A'l'\"‘-i' . o § ‘ } o Q\\:A‘/ ,\\"\/\\ ?* }(l P l
A ' i Co o ju':
o ~ -
. 'Fr m umbodu: Kuknti co
A ?¢‘ Uppar Division blpzk i ;
S Doorﬂar&han ; b .
y Guwahar% | j | Vi o
Wl 3 .' i I s i
£l 'JT‘;' ! - | ﬂ{? h ]
) »: T l : ! . t )} I' .
‘ f or (lnr)nx.nl {rrey i ! o
%I . {. . o ‘I : 54 ,1,) :
;’\? A o ,( i ‘! 'i3
'; i H ”’ ‘ }
i | (Trmoucn moz{m wamm:. ) |
s o ,
,f SUB;«». Reprasenintion ngninnt ’lx unnfem [‘ : ’ G e
b".‘ , } I ) R | H;j.‘ ] ; . H
T m,Fgm,Ho DDU (NER) m)/auw/a 2001-9 11/700 ’l"‘i"‘i i
w*% . / } d; ﬂd~ 18th 1 ab o e "’ il '
' 3 S ﬁ'“, : ?i.é'Vf’rf‘f A B
Sir, R | ot S I I
1 | tth due regpect, I beg to drav (your: Jeind attention’

,“,regardin Wy tranafar to DDk Tura vwide DDG(NFR)gLoordarahﬂn iy
'Guwahati!a letter referrvd a ove, for vour kind svmpqthatio { SR
consiﬂeration,;sg‘ 4 : " ‘ ;”[ fﬂ
P '
S g Siz :mf wife 13 nufferinﬁ from backbonq bajn ainca
“one year:back' gnq wnder. Lrea»mwnt, my eldexrsgon ig n
final-year apng younger algo i, 3, Linal year in:thisﬁy
also.x am, the Head of the fami nily and urning menbey

. In viGW'of above poinfm, } would lic@ tn:requaat‘,
'gou kindly conaider Oy requast o ape rataining ot DDR,Guwahnti nt xu%w“

. Guat Lor 2 -(two) years and ther xftpr X ahall move at any Kanara“,}n

i | '1' o SR
b o xt hasg come to notica while greparing the . .

~tran3fer list' Govt.policy am elrculated by fhe D&rgotarnte has

not baewn followad atriotly, For. example thara are ap many .| i

senlors to maibut they have not been A1sturbed, Ag puch | wou}d

ba' gratefu] to you forevar, 11 yoy kindly look in tp gy prayer~~“t'
on humanitarian” ground and eanoel ihﬂ tranafer. oxd

| AR Lar. o ﬁf Dlﬂaﬁa and‘~‘?*
- , “ ) R P . . l "‘| i
S b ; i o ’
P Thenking you, | I . } ;
o o : AT
5 JESA o : 1T
b P J ‘ s L
L R ST S I
S Lo : Yours ;fm:thfuz.ly | | -
Ty, [ . . : o |
' ' C : : | ;
‘fj.ff/_, 7. AY 1‘ !
P SRRTAE ' I /
i (8ry meommz KAKATY, ) , B

gpper Divingion Clart

Copy tos- Shri R.Cnnarunh, Zonnl ,nﬁrotlxy(NIH) ATASA,UDK;Ouwmhmti
| |
| S
| |
/}L : I f
. i :
IR i '
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ANNEXURE |

R B
t

! . PRI TRANSFER}%ﬁva"«~ Cal V |
TR - (Sec p.nrn;,mph 2) " '_ e
" ' . In supersession of all prcvxoas ordcrs nssucd Bn.lhc subject c1ther by the Mmlstry of Information and
. .7, Broadcasting or by the Dirdclorate General, All India’ Radio, it has been decided that subject to
v exigeneies of Public bc(wcc the transfers ofpcrsonncl employcd in All lndm Radm s]\ould hc,ncc.forth

be regulated by the fol‘lowmg principles:- "

P -1} The Stations/ Offices of All India Radio will bc categorised into'A' und Band'C u’l(tgmlc ,as

R - indicated in the Appendix for the purpose of fixation of tenure of Personnel al these’

" . ‘ stduons/Omccs _This categorisation may be reviewed by the Govt, from time to time,
)

, The normal tenure at stations/offices calcgorlcd as ‘A’ and ‘B wull be four years and Al
RO ' . smtmns/omccs catcgonscd as_'C’ will be two years,

Locally recruited, members of stalf of Group *D’ and other low paid employees would nommllv

—“T"
not be tlan:sf(,rrt.d except on promotion or on receipt of a.written request-from the cmploycca m i
e -t
o qlicstion. ! ]

~_~..~~__‘_-_

S 19 mlhu oth(.r non- gazcllud staff posted at category A‘and B stations may not be made_
as a matter'of routine after expiry of the normal tenure of four years. .

v)- The tenure of mainland recruits of AIR Port Blair, ‘will, however, be 1nvar|.1bly foux ycms
(fixed) on completion of which they shall be transferred. ‘ ‘ oot

‘ = Normally on first appointment as a Station Director, an omccr wxll bc posu.d at a ‘B‘ ‘Elatxo
P e v ;= before being copsxdcrcd for holding charge at an ‘Al station,

An Asslstant S;anon Director. on his first. promotnon/appomtmcm wnl not be postcd io ai
A e auxiliary centreswhere he has to work independentally, Likewise. a Station Lng,lmer on his firs
' promolmn will. nnl be posted.to an Auxiliary Centre where lu. will be hmd uf 1hc bmuon

v uvm) ‘At lower levels iy m the Programme Cadre, Officers will normally be givenan opportumtyto SCTVE,
(g at both *B' and ‘/\ stations, to ¢nable them to gain expericnce of all aspects of bnoadcaslnxb

B mux) when the qucsgmn of “transfer is consldcrcd as a'normal rule, a person with thé lonpesi -
7. continuous staylal the station, irrespective of the rank(s) held by him earlicr, should ordinarily b¢*
D transferred first; For this ptirposc, the service rendered at a Station asa Local recruit wit nath
- : / « likeninto consjderation for determining the length ofcontmunus stay at that station, Also, the:

.. . actual period of continuous service at the site(s) of msmllauon(a) will be excluded lor

: " . computation of*continuous stay provnded the’ pcnod of stay at the" |nsmlhuon i mmc than
L ~ ninety days in @ calender year, - BREY

" K),

' As far s possible, uvuycmployus \Vlllhc poaudton catq,ory C‘stuuonutlutst om,cduunglus
ST - oservice. SR : | : Cpee
© e Persons who already had spell of po: lmg at a ‘c’station would not bc postvd to suchusmtnona\

sccond time if there are candidates in the same grade who are sull 10 be poslcd such a stauon
They may,- however bc posted again’ on promotxon

5 . P

Sevn. e

E: . Bttasted

A

z(a’vocate. , :
-

I

TR,
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A AIR MANUAL"

s l v xii) ; Persons over the -agc of 45.years shall not be ordinarily posted toastation of high aliitudc,_whiéh
“* e dterm for the purpose will mean a station located at an altitude, of 2250 metres or more aboye -
L the sea Jevel. o S : : o SRS

- xiii) . Forthe pl{:‘posc of determining the date 6f completion of his tenure, all kinds of leave availed 6{;

-+ byanolficer after posting to a category ‘C’ Station will be excluded except the leave availed of by’

v Toxiv) The headof the main stafion authorised to make recruitment may review the position of
o Transmission Executives posted at Category ‘C’ station well before completion of tenure at the -

e : station and forward proposals to the Directorate regarding transfers of thosc persons to other - ‘
o . stations after ascertuining the preference of the persons concerned, ' ‘

- xv) " Regipnal Offices/Sections concerned in the Dt shouid, at the commencément of a year, -
- ' prepare a list of those whase tenure at Category ‘C' Stations is due to be completed during that -,
Lot year. Propbsals to post substitute in their places would be formulated well ahead of the actual * ‘
g3 o completion of tenure. Those who ure due for promotion and who have not done u term of posting -

ChCany Cutegory *C' station would be posted to a Category *C' station on promotion,
Cxvi)  Six months before expiry of normal tenure of posting at a statjo;
i, o+ choice of minimum of three different stations where he would like to be preferably posted and .-
I such option may be taken into consideration before his next posting is decided, '

made of the offer and, to the extent possible, such an offer would be accepted.
. o f {

i) , [n casq an,official posted at Llatation Is willind to-continu nmﬁigu
SRR wrmﬁﬁﬁéﬁgfé’%Wﬁ
inlesiifheconditions:of erl aN ;é’j._‘stify:'hlsj..g‘azr sfert (q ion;
dobsEn o N E I I IO T Rt 1 B o

ers of-a

osting/transfer.orders of ar employee whoris serving at a category : |
or.‘B'station on completion of his tenure at a category ‘C’ Station shall belissucd at least 0

:..:'montiix before!the completion of his tenure, =+ 4 - i .

e L s

R T A b
xx).~'In the matter.of posting, officials who have not already been posted at a particular station, shall,
.+ have precedence over others who had already had full tenure at that station,
xxi) Member of staff, who are within three years of reaching the age of superannuation, will, if posted
11 7al thicir home town, not be shifted therefrom, if it becomes necessary to post them elsewhere, -
patlr . Cefforts will be made to shift them to or near their home towns to the extent possible.:, . -

xxii). “The transfers of members meners of staff who have been given specialised training whether in [ndi
% or abroad, and those who are found to have aptitude for rescurch work, will be guided by:,
., .. consideration of full utilising their training/talents then by any other consideration h‘ercin. i
' xxiii) Only the Chief Executive of the Centrul Body of recognised Association/ Union/ Federation as
Lol definedin the constitution of that Association/ Union/ Federation, or where the Chief Executive.. .
Low o B noi been specificaily detined in the constitution of such an Association/ Union/ Fedcrution
O the General Sceretary thereol may, if he is posted at a station/ office outside Delhij New Delhi, be
L0 -brought on transfer to a Station/ Office at Delhi/New Delhi. In case, howevor, he is.alrcady -
- podted at a Station/effice at Delhi/New Delhi, he will not be tranférred fo i station/offige™
© . outside Delbi/New Delhi so long as he continucs 1o hold the office by virtue of. which he is;

L . entitled to be; fefained at Delhi/New Delhi. -. S o

!

! and Doardarshan are posted at one placo, if they so desire, - -
g Rgosted | -

Advocate,

T P
A oy e T gL h
. .

MR s e T NI LR b i St e

. him, during his such posting, upto the extent of ‘Earned Leave' earned by him at that station,” -+.:

If an official offers himself for posting at any of the category ‘C’ Stations, a suitable note wilf be

1)
iy

S i H
AL A ; 4
Lol it
o WA}
A SR I
HiaANg R
e
G

), an cmployec mayindicatchjs. -

h
hitk !

: K . . i , . ) : . A.! 5 . ;-
@ J_\j)i!iv'). "Efforts will be made to the extent possible to see that husband and wife servingin All Indip Radia .
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“XXV) ,;ff"l'ran'sfe?r 'w;i,ll,‘ as far as.possible be synchronised with the end of the academic year so that the o
.1+ i education of children does not suffer., : L '
- xxvi)

R MANDAL "X

;flAn'indcx.ca_rd for each employees may be maintained. At Directorate or Regional Zonal Officer
. as the case” may be, This index card will contain the record of the employee's previous I
Ao postings/ieanfers as also his latest choice of stations of next posting and would be consulted -/

{, .. before every transfer/posting. o R K 5 -
REER RIS " ; N ot
. 2f "'I‘mnsfcr‘policy,v as enunciated above,
> ,exeeption is required to be made

RS T

should be implcmcnted_"as objectively as possible. 1f any;
» it should be got approved at the highest leavel in Directorate.
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AKASHVANI & DOORDARSHAN .

ﬂmﬁmﬂﬂsw@ﬁmi&fﬂeﬂmﬂnﬂngmtﬂminegauueemd
haxguhndtiaathatkuwekxsn.muxﬁﬂ:tolxzoamﬂtbaihy‘uuaDDGu&R).
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Attested

/£

Advacate,

, ~
p - ADMFNISTRATIVE STAFF ASSOCIATION e f
GUWAHATI UNIT : ALL INDIA RADIQ ’x
! ' Guwahatl ( Assum ) : u\NNb\(URE @m i
PIMN--781003
Bef... ADMAN/GHY /AIR/UNIT/98~ . 9 Date. 1851098 '\ - “
4 e -~ B ' _ v
To . SPEED-FOST ' -
The -Chief Executive Officer, ‘ : o
Prasar Bharati, . - o T .
Doordarshan; | K L R
Mandi House, | o )
New: Delhi~110 001,
 Bubs Representation against transfer policy of the .
Aninistrative = Staff dated 09,10,98 issued by
DOG(NER), AIR, Guwahatd,
g8ir, i s g
I, on .behalf of Administrative Staff Assoclatic: of 3 {
Al Indin Radlo, Gumhati vould Like to lay the following for favour of G
sfour kind necesaexry action at an eaxly date,
| hat Sir, the DIG(NER) has issued a circular ‘under ;
DeOs No.DDG(NE)/2(4)/98-5 dated 09.10,98 whereby a transfer pollcy of y
administrative staff of M1 India Radio is purported to be fremeds A copy
of the circular is enclosed for your ready reference, It is curious to o
mtxmtcepyotu\esaiacimuarhasnemmmemomadtoc.n.o.
‘That Sir, Aduinistrative Staff Associatim of All India .
Rodio & Doordarshan has considered to pros and cons of the sald clrcular
and after ewmining the circular and its affects, the Mesociation has =~ . |
taken strong exosptions to the decisions contained in the cireular, and - &



That Sir, the Association seeks to assall the cixrcular
dated 09,10.98 on amongst other the following groundss—

1) The circular dated 09,10,98 is absolutely without
mmumwmmm(m)mmmmmm
delezated with any suthority to lay down policy with regard to transfer
or any other administrative matter, The various orders issued by tha
Directorate Genegal or the C,FE,0, authorising the Reglonal DOG donot
contain any authorisation of power to frame such policy. For instancs,
oxder dated 13,09,94 being NO,10/3/94-FAC issued by the DG may be
referred to (anclosed)s The circular dated 09,10.98 is dexogution of
and contradictory to transfexr policy of Prasar Bharatl employees as
cantained in notification No,581/CHO/P/98 issued by Prasar Bharati
Board dated 10,07,96 under signature of Sh S.8.Gill then CEO, Therefore,
the impunged circular dated 09,10,98 canmot sustain,

2) A mere perusal of the so~called transfer policy will
reveal sheer non application of the mind, The policy intends that
UDCs will be posted to a Station other than their *native station! far
e year at the completion of which they would be able to retum to
thelr 'native station's Such a policy lacke feasibility and prace
ticality, For instance if Mr, X at Guwehati is transferred to Tewang
and Y is posted in his placé at Guwshati, after one year Mr.X cannot
be brought back to Guwahati as the tenure of Mr,Y at Guwahati will be
far four years Thus, if a large number trancfers are carries out
pasuant to the policy, administrative chace will prevall after one
yeer &8 the persons who are transferred pursuant to the policy would
damand for posting at ‘native station' after cne year on the strength
of the circular lut vacancles will not remain to accammodate them
although the circular would confer an enforcable right to claim
posting at ‘native station', Further, ‘native station' has not been
definad in the circular or any other circular,

tt 3) The policy is discriminatory whereas, staff of
AllmdiaRadiohawbeenvmx;htwbedishmbed,ﬂmemaﬂmQIn

DOK have not been touched though both AIR & DOK are under the adminiew
trative control of Prasar Fharati, '

tt
contdy e e/3
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4)mmmmhasbemimedaum"

mmdaeotpmaﬂﬂm&mliwletobadwhmdmba
inoperative,

'S)Mcimu'larisdevoidc«f-rnmnitadmmm

tovards low pald employees of the orxganisation, It does not take care

of the cases of the staff who had to forgo their much chexished pramo=

ticn to remain at a particular station as they were bogged down by
domertio problene, '

6) The cﬂ.mular interds to give differential treatment

to the administvative staff posted at Rourth Hastaxn Reglon whereas no
such policy exists in othexr zones, like South, West etc,

7) It is therefore prayed that your good office will

cansider the matter in true perspective, take a practical and humen
gppxoach and hold that the circular canmnot be glven affect tos A

‘tdllandfmaldecislmiatakmtheopemtimofﬂﬁacimﬁarmbe

directad to be kept in abeyance forthwith,

Yours s:!.memly.

{'f/cxf\\"ﬁ

(Aqueel Khan)
v UNH?&KY*HRI

-

Copy to3 1) T™he Secretary, Min, of 1&B,, Shashtri BEhavan, New Delhi-

110 001 with a prayer to initiate appropriate action
immediazelye sxmnos'r
2) Director General, AIR, Akashvani Bhavan, ParliamtStreet,
Nexs Delhi-110 00) for kind necessary action,

. 3) Director General, Dbn, Mandi Bouse, New Delhi~110 001 fox

kind necessary action. S

4) DOG(NER), AIR, Guwahati. L
5) Genaxal Secvetary, (Sh S.M.Choudhixy-by name), Nat.i.onal

- Comncil, ADASA, AIR, Akashvani Ihavan, Calcutta~700 001

wvith a request to take up the metter with Directorate

without delay under intimation to this ADASA Unit,

'6) Zonal Secretary, (Sh R.C.Barua-by name), Zonal Oouncil,

Amsz , Doordarshan Kendra, R.G.BesRoad, Guwahati~781 024 far

sary action
1) SD, IRmuuwahaEi for kind information, /
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' . o ANI\ oS ME‘; 05%}

PRASAR BHARATI ‘.

) ,.«-/-L.»'f"" } BROADCASTING CORPORATION OF INDIA
S, OFFICE OF THIE DY, DIRECTOR GENERAL (NE)
e "o ~ ALL INDIA RADIO COMPLEX |

Z / ' CHANDMARI. GUWAHATI-781003
" No:NE2(4)/98-S / ?OG o 30-10-98
: Circular

In continuation of the circular of even no: dated 9/10/98 on transfer
- policAAdministrative staff, the following stations are requested to sent a roster of UDC S
to be posted on yearly basis to stations which have no native staff.
”—-—-b

Guwahati, (2) Shillong (3) Dibrugarh (4) Tura (5) Silchar, (6) Agartala (7) 20

Aizawl. (8) Imphal
T des
¢ Only those who have completed five years in one station may be included

in the list. o

»e

¢ Strict seniority on the basis of length of service at the same station may be
observed while preparing the list.

4 Those who have only three years or less to retire may please be excluded
from the list.

¢ It may be impressed upon the officials that posting will be for one year
after which the official will be able to return his parents station.

¢ Those posted out may please be allowed to keep their quarters in the
parent station.

This may be treated as priority

vy
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The Station Directors Of Guwahati lerugarh Silchar, Tura, Shillong Imphal ,
Ag,artala And Aizawl K
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